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Applicant

Respondents

ORDER (ORAL)

Hon'ble Shri W. Krishnan —

Ue have heard the learned counsel for the

applicant. The direction in the in respect of

which contempt is alleged is that^after reinstatement^

all consequential benefits have to be accorded to the

applicant# It is admitted that he has been reinstated

and a part of the monetary benefits have also been

giuen« The important point is that as a consequence

of the incident which is^ subject matter of the ,

an adverse character roll entry has basn made and

that entry has not been deleted. The learned counsel

stated that no reference to this advarse entry has

bean made in the 0»A« filed by him*

2. In the circumstances, ue are of the vieu that

our direction does not necessarily imply that the

adverse entry should also be expunged. Hence, no
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contempt has been mads out. Accordingly, this

petition is dismissed. Housver, ue make it clear

that it will be open to the applicant to seek such

remedy as may ba advised in regard,to expunction of

the adwarss entry#

( Smt, Lakshmi Suarainathan )
Ptember (3)
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